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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERN ZONE BENCH, PUNE 

AT PUNE 

ORIGINAL APPLICATION NO. 201 OF 2023 (WZ) 

Charan Bhatt                                                                       … Applicant  

                                   Versus 

Wetland Divison, MoEF & CC & Ors                                … Respondents  

                    

REPLY ON BEHALF OF 
RESPONDENT NO. 22 TO THE 
REPORT DATED 22.10.2024 

 
MAY IT PLEASE THE HON’BLE TRIBUNAL 
 
 
THE RESPONDENT NO. 22  MOST RESPECTFULLY SUBMITS 
THAT :-             
   

1. The present Reply is being filed on behalf of this Respondent to 

the report filed dated 22th October 2024. The Applicant reserves 

its right to file a detailed reply at a later stage if required.  

2. The Respondent submits that this Hon’ble Tribunal vide its order 

dated 15th January 2024 constituted a Joint Committee 

constituting one member each of the Member Secretary, State 

Wetland Authority, the District Collector, Palghar, Member 

Secretary, State Wetland Conservation Committee, Additional 
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Principal Chief Conservator of Forests and Maharashtra Coastal 

Zone Management Authority (MCZMA). 

3. The Joint Committee visited the sites on 4th April 2024, but there 

was no prior notice given to this Respondent nor served with 

copy of the Application.  

4. The Respondent submits that as per the provisions of the Section 

19 of National Green Tribunal Act, 2010- The Respondent 

should have been served the application and duly heard in the 

matter before issuance of any such order by the Hon’ble 

Tribunal. 

5. The Respondent further submits that the Joint Committee 

conducted site visit on 4th April 2024. The Joint Committee did 

not make any communication to the Respondent to be present 

while conducting the site visit. This is a gross violation of 

principle of Natural Justice. This Respondent was denied fair 

chance of making him heard or represent himself before the Joint 

Committee. As per Joint Committee Report dated 22.10.2024 

(Page No. 460 and 461 of Paper Book) it can be clearly depicted 

that this Respondent was not present while conducting the site 

visit.  

6. In this report ( Page No. 444 and 475 of Paper Book), Although the 

Joint Committee has not recommended any action to be taken 

against this Respondent, the MPCB (Respondent No.7) goes beyond 

that and issued a closure order dated 30th December 2024 to this 

Respondent. The Respondent No.7 without any prior notice or 

opportunity of being heard issued the said notice. Copy of the order 

1338



of closure dated 30th December 2024 is annexed hereto and marked 

as ANNEXURE – R-1.   

7. The Hon’ble High Court of Bombay vide order dated 12th April 2022  

in Writ Petition No. 4365 of 2022 and 303 of 2018 has taken a 

decision directing Vasai Virar City Municipal Corporation to grant 

the permission in village Sasunavghar since the same is not wetland 

as earmarked in the said brief document prepared by Collector 

Palghar . ( Page No. 447 of Paper Book) 

8. The Respondent No.7 has not verified that the land at Sasunavghar 

is a wetland or not. The Respondent submits that various 

development permissions have been granted to it and that it is not a 

wetland. Even the Respondent No.7 has granted the Consent to 

Operate to the Respondent and thus passing of the order is a breach 

of principles of natural justice.  

9. It is further submitted by this Respondent that the present 

Respondent has valid permissions or consents to conduct, 

manage or run the operations of the activities (business) of this 

Respondent.  

10. The Respondent submits that the Respondent has executed Leave 

and Licence Agreement in respect of the lands bearing Survey 

No.113, Village Sasunavghar, Taluka Vasai, District Palghar. The 

Respondent has also received Consent to Operate for operating 

Ready Mix Concrete (RMC) plant dated 13th September 2024 from 

the Respondent No.7, which is valid till 30st November 2027. Copies 

of the Consent to Operate dated 13th September 2024 are annexed 

hereto and marked as ANNEXURE – R-2. 
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11. The Respondent to its shock and surprise upon receipt of the order 

addressed a detailed reply to the Respondent No.7 on 1st January 

2025. Copy of the reply dated 1st January 2025 is annexed hereto and 

marked as ANNEXURE – R-3. 

12. The Respondent is being stopped from conducting business, despite 

having all permissions which is making their life miserable, as some 

workers are daily wagers, and it becomes impossible for them to 

maintain the family. The Respondent are entitled to conduct its 

business and guaranteed their right under Article 19(1) (g) of the 

Constitution of India. Hence, it is prayed to this Tribunal that the 

present application be allowed. 

13.  The Respondent submits that in the matter of Deepak Nitrite Ltd 

Vs State of Gujarat and Others (Civil Appeals No. 1521 of 2001 

with Nos. 1522-28 of 2001), the Hon’ble Supreme Court of India 

has held that ‘Compensation/damages can be awarded under, 

only if damage has been caused to the environment by the person 

concerned, to say that mere violation of the law in not observing 

the norms would result in damage/degradation of environment is 

not correct. There must be a finding that such damage has in fact 

resulted.’ The Respondent further submits that the Joint 

Committee report nowhere observes that the Respondent is 

polluting the environment and action shall be taken against the 

Respondent. The Hon’ble Tribunal has also not passed any 

direction against the Respondent. 

14. The Respondent states that this Respondent be discharged from 

the present proceedings against this Respondent as the 
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Respondent has all valid permissions obtained from statutory 

bodies.   

15. The Respondent No.7, therefore, prays that the Respondent No.7

be discharged from the proceedings, the MPCB be directed to

consider revocation of closure. The Hon’ble Tribunal has ample

powers to pass such directions under Rule 24 of the NGT

Practice and Procedure Rules, 2011.

Date:  12 /06/2025 

Pune 

Advocate for Respondent No.22 

1341



r 

NOTARIAL ! 
' , ,, 

'-----~· ,.: 

BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN 
ZONE BENCH, PONE, AT PONE 

ORIGINAL APPLICATION No.201 of 2023(WZ) 

IN THE MATTER OF 
CHARAN BHATT 

Versus 
WETLAND DIVISION, MoEF& CC 
&OTHERS 

AFFIDAVIT 

APPLLICANT 

RESPONDENTS 

MAY IT PLEASE THE HON'BLE TRIBUNAL: 

I, Mr.Harish Vyas,adult, Occupation.: business, having office at Survey 
, 

NOTARIAL ~ no.113, Hissa No. 6 & 7, Village-Sasunavghar,Taluka - Vasai, District -

e( alghar, do hereby state on solemn affirmation as under: -

J am the Authorised Signatory of the Respondent No.22 (M/s. 
" / . 

T A,s.;::::::::,:::;,,' SKYCRETE INF~_LLP) and responsible for day to day administration 

, 
--=-~, 

·-· ~ 

, 

r 
' 

~ N 

of 1ny business. As such, I have gone through the reply thereto being filed 

today. I find that the contents therein are true and correct to the best of 

my knowledge and belief and which may be treated as part and parcel of 

the present affidavit. 

~

0

1 'i WHATEVER STATED ABOVE is true and correct to the best of 1ny 

I ~=_..... knowledge and belief. In witness whereof I have signed hereunder at 

NOTARIAL : Thane on lih day of June, 2025. 
BEFORE ME 

TARY 

s ~ 
AD'JO ATE & NOTARY 

. • 3 Near Food eox Hotel, 
Off., SM~ N • M', dlr Thane court Naka, 

Behind Sal i~ a an . 400 601. 

NO'TE 
Sr. No.: 

ETE I 

DEPO 
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1356



1357



1358



1359


	1-INDEX
	2-REPLY
	3-Adobe Scan 17 Jun 2025
	R-1 MPCB closure Notice----
	R-2 MPCB Certificate----
	R-3 RO REPLY SIL----


{"type":"Document","isBackSide":false,"languages":["en-us"],"usedOnDeviceOCR":false}





